
App1 i cant

CENTRAL ADlvl I N 1 STRATI VE TRIBUNAL
PRIMCIPAL BENCH, NEW DELHI

OA NO. 647/2002

This the 1st day of May, 2003

HON'BLE SH. KULDIP SINGH, MEMBER (J)

Smt. V i las i n!

W i doft' o f La te Sh . U , Parrrieswarn

WorLIng as CArr iage Cleaner
in the office of C&W

SSE, New Del I'l l Rai lway Stat ion
Nev,' De l i-i i .

fBv Advocate; Sh. S.M.Garg)

Versus

1 . Un i on of IndI a

through its Secretary
M i n i s t r ■>■ o r Ra i I ways

F<a i I Bhawan , Mew Delhi .

2. The Divisional Rai I Manager
Nor thorn Rai I way, DRM Office
Baroda House, New Delhi .

3. file Divisional Personnel Officer
Nor I hern Ra i I way, DRM Of f i ce
Baroda House, Mew De I hi i .

.  . .Resppnden t s
(.By Advocate ; Sh . R . P . .Aggarwa I )

(G) IR IP E FR (((lOM^iL ji

Husband of the app1 leant had been appointed as a casual

labour on 1 . 12. 1980 as Safaiwaia in the Carrier and Wagon

depar trrien t of Ifie Northern Rai lway and the he worLed upto June

1985. His services were tei'Tninated. He fi led a case before

the Court of Sub Judge for resti-aining i-espondents fr-om

terminating the services which was decreed and' fiusband of

app I icant was tal;en back on service wi th ful 1 back wages froiTi

the date of removal .

2. However, husband of the appl icant expired after- rendering

the serv.ice of nearly 12 years. App i icant claims that after

the death of her husband she and her ch i Idren are ent i t ied for-

fami ly pension. Hov/ev'er , respondents have denied tiie claim of

the app 1 leant on tiie plea that service rendered as casual

(/)
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labour does not count for qual ifying service. The deceased

being a casual labour and not appointed on regular basis t i l l

ti ls death, his fami ly is not entitled to fami ly pension.

3. The case is ful ly covered by judgment given by this

Tribunal in 0.A-2587/2Q01 Prakash Chand vs. Union of India and

also re I ied on OA-648/2002 Amasi vs. Union of India as we I I

as OA-143T.''98 Jagwat i vs. .Union of 1 nd i a . where i n it has been

held that casual worker who had not been regularised t i l ! his

death, his fami ly is not enti t led for fami ly pension.

4, in i evv of the same, OA has no mer i ts arid the same is

d i srn i seed .
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(  KULD|_1P SINGH ">
Member (J)


